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CENTRAL ADMINISTRATIVh TRIBUNAL
ERNAKULAM BENCH

o.A.'7g/ 1993

Monday. thisxthe 16¢ d@y of November¢,1993

&HRI Ne. DHARMADAN JUDICIAL MEMBER

T+ Kumara I Menon‘ _
Chelekat Leela vilas : : ‘
Irinjalakuda-680 121 ~ applicant

By Advocate Mre Premjith
V3

l.ynion of India represented by the
Secretary to Government,Ministry of
Defence, New De;hi

2.Canteen Stores Depariment,
‘Adelphi* 119, Maharshi Karve Road
Bombay=-800 020 represented by its
Chairman & General Manager

3. Board of COAtroL, Canteen Services

Army Headyuacters, Driv P.U. New Delhi , :
represented by its Secretary , Respondents

By Advocate Mre CeNe Radhakrlshnan.ACGSC

ORDER

. It appears that this case is covered by the
direction of the Supreme Court in Annexure-A judgmente The
operative portion of the direction is as follows:

"We accordingly alilow the appeal, set aside the
order of the High Court and direct the respondents
tocompute the appellant's pension in accordance

with the directions contisined in the 0.M. d_ted
3.12.77 by granting benefit of the period of
service rendered by the appellant in the Canteen

Stores Department trom 5.4.1956 to 5.11.1969.

The respondent autnorised will take immediats
steps for granting the revised pension to the
appeliant within three months.”

2. , The learned counmSel appearing on behalf the parties

‘Subimitted that in the light of the directions, the case can be

disposed of particularly when some amount has alrgady been
paid by the respondents to the 3ppllicanc. R \“f:iwa'zne
léarhed counsel for respondents sSubmitted that tney have

fully complied witn the direction émysne Jjwdigment by waking

payment Of Rse 54,000/~ towdrds the claim of the applicant.
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6 " There shall be no order as to costs.'

3. .~ The learned'counsel‘for’applicant brought to my'

’_notice Annexure4r and submitted thata urther amcunt of

fse 28,00Q/~ is due to.-him. The learned counsel for the

‘respondents submltted that in the reply they have answered
fthis allegation and the appllcant is not entitled to any furtner
_ amount. ‘But if the applicant is able to sLtisfy them that

'addltional amount is really due te the. applicant on the" basis

of the-dlrectionlof tne aupreme~GQurt, the :eSpondents are
prepared to pay the auount..
4. "~ In the light of tne abeve Statement. 1 am satisfied

that tne appLicQtion can be dlSpGSed of with appropriate

'direction. Accordlngly, I direct the appllCunt to file a

detailed representation beﬁore tne Second reSpondent with

 alle supporting documents to establish the claim of Rs. 28,000/~
.and sucn'ether claims on.tne basis of the direction of the
Supreme Court. This shall be doanxithln a period of three :
. weeks from the date of receipt of the. copy of thxs judgment._,

- 1If such a representation as directed above is received by the'j

second reSpondemt, it shﬁll be consideted and dlSpOS&d cf in o

dccordance Wlth law bearlng in mlnd the abov; observatlon -

apd direction of the Suprem@ Courts Thds shall be done within'

the yeriOd ot tnree months from the date of recexpt of the
repreSentatlon, after giving an Gpportunlty of belng heard to '

the applmcanto

‘,5. : The application 1s dlsposed ot on tne abeve llnes.
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- Ldist og_gpngfures

s 1. Annexurqu H Judgment of the Supremc court in Special-

iLeave to Appeal b.ivil/brl)uo.ssa/87
dated 25.7.91 . ‘

20 Annexurédr Representation of the applicant dated -

13.10.2 2 addressed to the Chairman,
_ canteen’ Stores Deyot,Bombay



